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be meds ab Lie oxei7y of dhr. p‘ricdlaaﬂ the matior should be
brougnl to Lo roiicu of B Mopde, Atcountant Geperel for ordzare.

This puits hes aw. -y hug sir-ornied shove, The stay of Lhe

[ A3
i

~pplicent =L tis _Lasn of pui.o-7 7S Niuicional Accourtars Jffin-T
Siarda Cerel hos sxceedsd Clrs- yo-ce amd he wes wall inforeerdt In
ting on 9-2-1990 by memo (Prnryazc ?-5) to give the ehoicz, If Lhe

epplicans pzd amy crlavoms; Lo toued Feve ceao beforn Lan Tribur~l

price to zZiuai grozral Yooen®oeoam cursidered in tie May 1990,

10, I. “ae bnoon fuilns- comued by the learned coursel for
the petiticeer L.t nesizs of Leomafer was not given in the montn,
0f 1-roh el ot Togeib 4o e nudzy byt that is noo
naprdzbony,  Mfeluti Lo afrr ool f0ols Lhat it siiould be cerricd
ou hoLectp 1650 Juse o 16 Juiy ard thot is Lhe pericd uhers

racecagary secduaic egeefan o)L 8T CUTMINIes 0T starts ecocmmarci,rg,
11, Laar-od cuu-n@i foo Lho rospordents has perticularly

peferr-d Ty %o dudom-al of 7.-diah Francd (Supra) ard filed ©

~opy of i ~eld fudpmart, o oerm o ir full =zgreemant with tis

igteman, -4 Lo vl fokss timrale, This cest is almost

muomrad b s fuoemant dr_lvared by the Centrel AMmidetosoion
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“Thetefoss, =202 TF Lot e eome dAfflncily or Lrregulscil)
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W opeeelea A ose F e afer Ln esmr hove 26l Lo bz

O L pS L p
inrosxd, If ton corrcmilute v Do bt oepplizd by tha court lic

~onfusion w41l h- wore’ rompoldtt I- oo oforesend
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o mw Pl mloun
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AlNCuTSTTRE LTS

"mersfrr Ln penend ~e soeeygps of o oally and it ie by vey of

girtimigenlani L Luue ' we B oo fuo Lhote zourt Lo exerciac
-

Lis powar uwidas tuiltio Zéo of L Toomlllylion of Irdic oA

aingofors fnomallioy of Lovref e

12, T duntbly Sapt v Tourb Ln Tutorl floclsieily Booed V-

e Ormovepun Lt L0989 (<) TN poge 002 teld it Lomemfun It

=r leoidrrl F e sims oA l.# poTTUn . w0 AT cens Lo challrope LU
sieud® Flmeo fol mrA Ll pagmt L. dufflcoulliss befuie the
whelolebe i LLAn Lo aikeay o edffer at tha mo plzce of
petblom, Tie guafaad o= uo O sdmdclacredive Insirustions zrz o b

K3

Ghaowesod ino Sl Lalr et of Lhe putedc rrd aargral sdndnlstrallun,

The =ppolica~? ~ullwiilsy I0 il bo-ol o dgdge Lo exarsise tha powsto
prd poifonTiiyt 5% Lo e 18 fes peTfun bu B9 pusood st owhicn

P mTe  Ten tthriniely ool -xi~a o mzoulres poscin? of 2 puroiisualy

pe=cu . I e pom ilonman bos a;*e: of Lrrmafar is redther

-

mranfids ruz Lo 17 puraelue sdzis Tho sanuel gmnarval Lpansfon

P

Noe hs mgreldosed hoas lge mool oFfiznors of Lpe officc of taz

Agpuurtanl Gert ol oty 3* co zeazgriios of erhiemoinmme o
Alan=is, ~ iy -0t o
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“n vizu o7 the woovz, e Ziad that the apiiicant

v
has no case, the az»liccscion is dsvoid of merits and
is dismissed lezving the nartiss to b=ar cheir >m
costs, J[he interim stey grant

-1990 is wvacatad.

=23 by the Iribunal on

é\"/""\w ‘ﬂsz('i@

a. n—u -.Bi_t.l :k
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Cage No. 9 g7 0of 1060. CL)

(Distrigt-Barabanki)

\
s , .I.S .Ansari PPy e e eo s seo e oo Api)licant-
‘verSJSo
-~ dgnion of india and o*lers. oo coe Respondents.
Iinde x.
S.No. Descrijtion of Jocuaents relied -+age ¥
11'0N .
A 1. Ap, lication 1 +o 9.
&
}.931 |
h%2 2. Annexire No.l Crdr date’ 29,5.90. 10 to 11
\&})y 3 Anpne:jre Nu. illetter of iro:tion e
A
S .
4, Anne:zure No.ILl ipoforaa dated [ 4.0
B 5.5.1.90.
2
/’

Sitnatire of Applicant.

Date of iling

*\W_A\Q\W Date of rccei + hy 08¢
QQUD Razistratior Yo.

\S VS
Cﬂu§f‘ed; o QE&L¥5 Si-natire for Tegistrar.
21| Ge

sather

Sian

4

%aﬂﬁfﬁl
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IN THT CENTRL A 7T0ISTRATI /T "RIBJUNAL, ALLAHABAD BENCH,
CIiCLIT BZCl, L.CKT

Cas2 b 10-7 of 1990 (L\)

AP-LICATICH J/3 19 CF ADITNISTRATIVE TRIBUNAL

4 ACT, 19 85
.
L 1S Ansari e sus coe Applicarnt

Varsus

Union of India & Cthers € coo Cpposite Parties

le PARTICJLARS COF AP LICAT

Sri 'eS: ANSARI, aged zhout 43 years,
$/0 Shri !ohem-ad Yasuf,

Officicz]l address

Divisional .ccounts Cfficer Gr. I,
C/0 Executive Zngirs=r,

B-rabanki Division,

Shardea Canal Division, Berabanki

ddressd of sorvige of otice:

69/20, Brevi landl, Lalkuvan,

Luckrovss ces e LX) Applicant/ v
Petitiorer.

Ve sus

2.  PAYTIC.T.ADS CF 13 00708

1. Snion of Indiz, *"rough
Lceoumuom Carevel
Jiter ladesh, ~.7. Cffice,

at Jllghabode

he

26 Thro cepumtert eonesl (,?.@._{3_})/

P s L] 13}“13;'3 ac .

comtdss 2
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Se
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O

3. verior De~uty stcountant General
RS 4 ’
(torks) through Office of
Account &t General {/ie3,) II

Utter Predesh, 1lahabade.

4, Z=xecutive Znolnzer

Sherda Canal Divicion,

Barabanti. SR s:0 Cpposite Parties

PARTIC L. ARG CF ORTER AGATNST ‘HICH THE APPLICATION

IS iD=

That the present ~etition/application is directed
against the Order e “"I/T&?/AGT/QO/DAZgated
2051990 nassed by Sar~ior Deputy Accountant General
(‘brks) trensferriry ?he_§9t1t10r°r from the Office
of Executvive Srginrzer @%é_axi;anéafnzeamﬁﬁﬁ Sharda
Canal Division, Bareberki to.,laneri 'B' Construction

|VC—
. . s WHS T o o e . .
Divne 2, Chiryali Sswsords Chiniali in Uttar Kashio

-~

The photost st co»ies of order of transfer dated
29:5:1990 asv21]l as ithe ovricinal one is beinrg placed

on record herevitl as ‘nrarure I to this petitions

JURISDICTINN CF TS I

That the applicant declaras th-t the subject matter
of orderd against -4ich radressal is being sought

is vAthin the juriedictisn of the Tribunale.

LINITATICY o

The anolicat declere~ *h-~t the application is

2,

vithin 1i:i%ation nuesc Thed oy S2ction 21 of thel.fy

dﬂd.wlrr—un 7;'_, (’rwna-ss A’CT'IQES

e SRS ACTA



The f2cts of the case are as given belows

-

(a) Thet the spolicant hes been promoted and

e 3election Grade of Divisional
/ccourtamt to the jost of Divisional Accounté
Cfficer (Grou» B Uezzited) in pay scale of

¢ 2000--60-- 2300 23753200 by the Accountant
Gereral (.2:3.) 7T vide order No. 10--1/DAC/
Sromation/3225 deted 28,2:1990 from the Office
of ‘ccoamizrt Geraral {(A:3.) UeP:, Allshabad anc
hes been postesd 25 3ivisional Accounts Cfficer,
Yhewds Cangl Livision, Barabanki. Copy of lette:

i Gl prolia.
(of arorotion Ceind 28:2.90 is Anrexure ITe.

(b) That nriocr to his zronotion zs Divisional
-“rom r*i"/
Accourts Of Tice: 11%0 opposite party Nos. 2 icee
~SCO TG I Genaxai*s office, a communication

v:as atcressed to the applicamt as Selection

tude

Grate “ilvisiangl .ccourtant to express and give
his ontion for Ris Further posting by transfer

curing AST 19¢C.

(c) That on 5.3.199C the soplicant filled up the
proforma and Incdicetzd his date of prormotion as
Divisiorml gco.rts Cfficer es w211 incicgated
his onticn * - n-ior of prefererte as Luckrov,
cnned, 3eeh.relt ond Karpuw and indicatédn his

zeeenn for nuefer-rce ov option. The true

phoicst T ocopy & ar exed as Jsnnexure IIle

Con‘td:e:[}



(¢)

(e)

(£)

{¢)

(h)

e

That, the post of Dlvisional Accoumts Officer in

Grouop B post the zipointing authority for this

oost is rincipal .ccountent Gereral/Accountant

Tha' by order >s "Ii 1/TR&P/AGI/90/DA/32 dated
2¢ .5.199C nassec a1d issued by Senior Leputy
Jceoartat Geraral (Tbrks), the petitiorer has
been trencferred fron Sharda Canal Division,
Barebarki to the office of Executive Engineer/

Sunct. of wrks,; ‘aneri B Construction Division

'

troe TT Chiniyali Sauruk ehiﬂéegéééaur, Utter
e

Kestd .

Trat as per Cemiral FeRe 15(2) the President may
trensfer a (overrment servant from ore post to

ardthers

That pavrs 333 - Crapter VII of Comptroller and

[

“uditor Generalis lanual of Standirg Orders

ts
Vol: I, providss subject, as far as,/\practicable\g

3

F
to the expreercd vishes of Superintending

trene®ors of Divisi-nal Accountants
from the Sivisional Office to arother are made

L

. b
by ‘ccounismi Careralal R disteliow —

That para 167 of Chgxter IV of aforesaid ilanual
furiie- %wﬁi‘fi.:s th~t it is only the

Jceoumi ot Berswel vho has been given pover of
corm:ro) over .cmm.nts & fudit Officer,
Divisional ~ccouriciic and Divisional 4Accourts

Fficers hes, razxt after Presidemt, fwxiremacfex

coentdeee®



(x)

\ 2

e

ot the povz2r or authoiity to transfer and to
osass trancfer orders of Divisional Accounts

Of"icers and Divisional Accountantse

That it is under the schem of thinc a proper
vsrkins of depactment and officer that it is v
established that an Officer should be allowad
rz2asonsble tire to vork in his capacity es suc
of ficer but ovdinarily mot more than three yea
tire To work on a pos§ ip same district or

division and fhhﬁ”%ﬁé scheme under Rule 36 of

“'~nual of the "»drks Audit Department 1957.

Th»%t para 37 of the aforesaid lManual provides
th=t exceptirng cases of exigencies, all
trensfers sho.)ld be made only during sumrer
vacaition and the ‘ntimation of such transfer
sho 11d be ¢iven in the wonth of Ilexrch to Officer

corcernred:

T

hat the order ‘mpugned dated 29.5.1990 1is

[N

llsgal, null, void and without jurisdiction as
having been passed by a person ice. Senior
Deputy Accourtanmt Gereral, vho is mt autrorised
to pass such transfer ordef,and person corpeter:
to pass tremnsfer order is either Presicent of

India or ceodtant General and mn2 else as

asnlicamt has been advised to state.

comtdeso.b



waGomn

(1) The orcex dated 29.5.90 is violative of paras
36 and 37 of lanual ‘brks Audit Department
issuesd and published by A:Ge Office U.Pe as:—

(a) the tremsce: order has been passed just

after © j ~ﬂr s neriod of anpllcant r*}&

-

joining é.fg rev postirg by promotion $8 rnew
post of Divisionzl Accournts Officer at

~herda Canal Division, Barabanki wihowx

-

Athout gfvirn the applicart sufficient
time o nork in Sharcda Canal Division as

Divisional . rcoumten® Officer;

on of transfer was mot given in

L

ntiegt

Jode

(k) =&s
J2rch as we-tived by Rule 37,

(m) That the oppotiie parties acted illegally by
mt givirs due corsicderation and weightzge to th
indlcated
option sought fren and kuxdirzekad by the
apoliceime foxr Tuckror, Jango, Reebareli and

Karbuz alorgrith neasors for the same.

DETAJLE COF RFSDISS ZMHAJSTED o

That theres is m esqua'ly efficacious alternative
remecdy avalleble o edxplicant against the order of

txanstar uander gwvice Ruless

CATT IS LT SRT/AT Sty TILED CROPENDING LITH ANY

CTHIA COJT s
The ennlicant ¢o¢leves ih -t he had mt previously
filed any epplicatis., +xit petition, sJit etc:
regsudiry the sdabject mattex in respect of +hich
ior is 22~ made, before any court

cormtd. sef
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Tribunal eice ror is any such applicetion, vrit

petition etc. perdirg before any of them.

9.  RELIEFS SCJGHT:

That in view of the facts and circumstances narrated

in para 6 above the eoplicant prays for the following

N reliefss.-

(A) That this Pon'ble Tribunal may kindly be
pkr® pleased to declare order of trangfer
bearing No. “JI/T&P/AGT/90/DA/32 dated
29551990 passed by Senior Deputy Accountamt
Ceneral to be illegel, null, void and
vithout jurisdiction and iroperative and to

set aside the sam2 as:

(a) the Senior Deputy Accountant General
had > jurisdiction or authority to
pass the order impugned as has been
indicated in para 6(a)(d)(f){(f)(h)(k)

of this petitiony

(b) the order is violative of paras 36 and
37 of 'rual of Audit deportment as

has baen passad without considering

the option as v2ll as without takinrg
' mte of the fact that the zpplicent
had jein2d the nrew post of Divisdonal
Accoamis Officer at Sharda Canal
Divisfon; Barabanki on 5th Liarch 1990

and even tvo momths had rot elspsed.

r ‘ contde.e.B

Cofﬁ,dezrg




1C.

12.

R [ RS

-

(B) to issue the opposite parties mt to
implemeri, enforce the order of transfer

dated 29.5.1990 a2gainst the applicants,

(C) allov +he pefition vith cost.

INTSRIN SLIZF SRLYTD FOR @

That perdirg the final decision on this application
the applicamt secks the in"erim relief and prays
that this Hon'blz Tribunal —asy kindly be pleased to
stay the operation and implemetation of order of
transfer bearinrg . IA/TR:/ GT/90/DA/32 dated
29:5.1990 pessed by Senfor Sep.ty Accountant General
(icee person uneuthorised ard breach of provisions
raferred to above) perdirg the final decision of
the case and to direct %h:a% setitioner's transfer
order vill mt be given effect durirg the pendency

of the case.

The applicart vAll desire to have oral hearing at

admission stage antd firmw) decision stagee

That the particulars of Bank Draft/Fostsl Order in
respect of application frp are rs under:-

(a) Number of Indian Fvsicl Crfsr-%f F19+39

_ b - /J&—}f{ ) Ly f‘/[b’wn«...?

§=de

(b) Mame of I-suirg =:C.
p
(c¢) Date of Issue of 2osta) Cuder +w &-/770

(d) Neme of Post office et vhich

payable C,/'LT, A»@Ka«d_ké»,,/

contdes.9



13, LIST OF ZCC.J 238 =NCLOSZD ¢

1. Orcex . 13/T&/AGT/90/DA/32 dated 29.5.1990.
2s  Proforma of optinn civen on 5.361990.

3. Postal orders u_gsc/ﬁﬁmﬁ“‘:/lﬁ”\'ow%u‘%

l; . ¢ (,:s/._./ N W p

VERTFICATICHN

I, 1S Snsevl

, aced 43 yeers son of !bhde. Yusuf,
Divisional ~‘ccounis Cfficer, Sharda Canal Division,
Barabanki, resicaat of 69/20, 3neri Mandi, Lalkuwan,
Luckrov do hereby verify fk=k the contents of paras

1 to 3, 6(a) to 56(2), 8, 1C, 11, 12, 13 to be true to my
kmowledge and ihmse of neres 4, B,6(f), 6(g), 6(h)(1)(3)
(k){m), 7. 9(a)(b) ere beliaved by me to be true on
legal advice anrd thei I h-ve mot suppressed any material
factise

-~

Coo
Dated ¢ Luck o r/’{

; STGNAT S OF APPLICANT-

¢/

the ol Curs 1990
=27

. Qe Golilal Jﬁ%.svu
Jé&uj; ‘é§{fﬂvg;"

C . ¥¢~,Cygyxcéld’
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RIS LI PR 519 L le 200 PRI I S SO it SIS B NAL ALLY
L Ne! BIXCT.
CAS3 Nu. 9.5)u £#990.
1,S .Ansari Applicant.
. Versis. _
Jnivn 0f India=and others. 3 _spondent.
NS A Tved
OFFICE OF THE ACCOUNATNT GENERAL(ALE)1I
UTTARPRADESH ALLAHABAAD
REGISTERED
No WMI/T%P/AGT/90/DA/ 3L Date 24-5.30©
OFFICE ORDER
v Senior Deputy Accountant General (Works) is
* pleased to order that
" Shri M.S5.Ansari1,DA0 I,
is transferred from the Dffice of Executive
Engineer/Superintendent of Works/WorksManager,
Sarda Canal Divn,Barabanki
ju to the office of Executive Engineer/Superintendentoflorks/
’ Works Manager,
vManeriB.ConstDn2 Stage II,Chiniyalisauruk
lying vacant/ép—place—of
SheilMacarty—,
who is transferred to the Office of the Executive Engineer/
Superintendent of Works/Works Manager,
In this regard, following points may be noted :
i. Tranfer should start from 15th June 1990
and should be completed by 1é6th July 1990.
,} 2. Invariably, the variation statement should be submitted

hefore proceeding on transfer.

3 The abovementioned DAOD 1 will Jjoin the new Division
only &Efter being relieved from the present division.

4. He will be relieved by the relieving official/nearest
DA. If there is any difficulty or delay in this regard he
shall directly =submit his charge handing over report tc the
«v Divisional officer. If he does not get himself relieved and
- take over charge at new place of post:ng within stipulated
time, he will be treated zs absent unauthorisedly and action
will be taken against him as per rules.

3. The handing over and taking over charge should be done
in accordance with para 334 of MS0(Admin) Vol I, reproduced
below, and all relevant orders (wla! the subject H

"wher a8 DA is about to be relieved of his duties in =z
Divisional Office,either permanently or temporarily, he

AvE C ofy
£, AYYT e SV‘E:D

;:al‘ikr-sf)\ S=
CATH ra, “AT. o

- o “’4”““)Vé“<j§r
L i [y
‘/ ‘ LR Lo, :Hababac <’\

/

TATY R
P S W
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erwww SzpanTd prepare a2 memorandum reviewing the accounts of the
division. The relieving accountant should examine and
forward it promptly with his remarks to the Divisional
Dfficer who will record such observations as he may consider
necessary."

6. DAs on being relieved after joining at their new place
of posting must inform this office immediately, so as to
reach this office latest by 10th August 1990.

‘, 7. The abovementioned transfer order will be in public
interest/owr—interest and the affected official will be/wiid
ret—be entitled for TA advance and transfer TA as well as

joining time.

> sk
. (A AICH)
Accounts Officer (WMI)

Registered C R
No WMI/T%P/AGT/90/DA/ 22\ pate DA-V' 2L

Copy forwarded to the +following for information and
necezfsary action :

: Shri M.S.Ansar1,DA0 1,0ffice of the Executive
Engineer/Superintendent of Works/Works Manager,Sarda Canal
Divn,Barabanki

L~ 2. - Executive Engineer/Superintendent af Works/Works
:r , Manager,Sarda Canal Divn,Barabanki with the request that
Shri M.S.Ansari may be relieved immediately under
arrangements mentioned in the above office order. He is alsc

requested to issue & certificate *to the DAD I who is
transferred from his division that handing over/taking over

fas been done in accordance with para 334 of MSD (Admin) VYol

I and relevant orders on the subject. He is also requestecd

to arrange relief of concerned DAD Iby the stipulated date.

After the reciept of transfer order, no leave of the
transferee may be recommended and forwarded to this offcice

- and no representation against the transfer be entertained
and forwarded to this office.

3. The Executive Engineer/Superintendent of Worksz/Works

Manager ,ManeriB.ConstDn2 Stage 11 with the reguest that
joining report of Shri M.S.Ansari may be sent immediately to

the @) SRS 1P PN \H\m\\cqﬁ LlndEWd_
RUE co?d Ak AICH)

AN SYE:D \*Q )’\\@wts 0 er (WMI)
Marikesh Sharma
oATH C VA7SSIONER

Fuh ', lapald

Lar s Bcucb




OFFICE OF THE ACCOUNATNT GENERAL(A&E)I]
UTTARPRADESH ALLAHABAAD

REGISTERED
No wMi/onmonli /oA S Nate #5370
OFF ICE ORDER
or Pacuiv PAzcouctant Beneraliworks® 2

Fey g Office of Executive
wiomt oL cse/WorksManagern,
ab=a"e L

zTut.ve ~rginger/Buperintendentofudorts/

Womws vManager,
vilaneriB. Doretlr D o we
Tyitg varainy/ se-slaeerof
VRS

wnn is temarstanc:T g e CFfice of the Executive Enginger/
Ganerirterge-t 27 soowe/kocbe Managern,

ta o vaig mzvacc, following points may oe rotad
H “ranfer s o0l 9 sitart from JSth June 19%0
gme smhaule w2 comoleates vy 1éth July 1990.
2. fovarianay, Loe var:ation statement should be submitteo

mefo~s egoz2acog 30 trEarsfer,

= Trme agogwveme ":oose DAT D will join the new Division
only  aftes asicg relizvaec  from  the present division.

&, i@ wi'. oz rveiieven by une relieving official/nearest
jatal Fommera ts o any diffic.ity or delay in this regard e

!
. I
Fell pirestiv =.=mit =:s ¢marge handing over report Lo the
vig i -

s Tl sonal . 1% 2 “Zase not get himsel? reliesved and
take cver rew plare ofF posting witnin stipulated
Dime, e 2t a0 an absent drauthorisedly and action
will pe * Mrim oaE DEr rules.

a. The a7l ing oover charge should be dore
iM% ACTeTLarnte x o< MBOtASriny Vol I, reproduced
De o a2 ER arders o the subnject ;

"wmen & DA is encut to oe relieved of his duties in &
Nivisional D2°F .~z =iifder nsraanently or tempo—arily, "2




shoulic presare a @memorandan “he zoocouwrts of (e

divis.on. The Pe‘1c31ﬂa : svouLd examine and
forward 13 o-opptl witn *mrs rzrabs to tre Divisional
OFficer who 401 rscard ziaCc™ TIiservatiang ze e may consider

meCcessary, "
& DAs ©n 2=i1ng relisved attz- oinuog at helr new o0lac
of costing ~ast nform thise offize iwvediately, SO O a&s  to

~eacr this office Latest by 10f- fAugust 1970,

7. The abovementigrnede trarste- order wi:ll bBe in publisc
intarcet/omr—irderest angd the z facwar <oFfFicral will ool
mri—tre entitled for TA acvarTe: 472 transTer TA as well &s

Jaining time .

s
(A ALCHD
mte Officer (WMID

24§

P‘
‘n

Registered .
No WML/T22 /AGT /90/DA/ = 2 (1

[

JiH

[y
4]

0Ty Srwaroed to tre oLl Dw *gr information and
) 3

MECIFFSATY AagTiLn .
g Sk .53 Ansa~t, DAD I e e of the cxsnutive

Eﬂglﬂé&“fSuDEFIFSEPﬁeﬁt cf prras/anrFss ™Manager,Sarda Canal
Dver Barabamei

2. Executive EZngise-siagserirtendsnt of Works/Worus
Mangger~,Sardas Cuaral o : with the reguest that
Snri L3 Ansar: may malievel immediately Untder
gr-angements mertionag L {ms s2ove officez order. He 1z zlse
~rguestad €0 isswe R 2oL fioate ta trhe DAD I WO 18
trangiertec from s crvoec o that haPC1ﬁg over/tawing ocver
~as De2 dome 1o wL arva 334 of #MSO(Admin) Vo!
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trasferes may 22 recarnmeizd g6 “orwa-ded to this offocice
and ro representatioe Gtermat bite tra-cefTer be entertained
& “oruarded to this offico.
3. The Ecszutive -0 “/=yner: ntendent of Horks/Wores
Mangyer L Mar~eriB.UastElo npage iyt iy Ene reguest that
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¢ OFFICE COF THE ACCOUNT/NT GE «URAQ (A&E)II UsPe ALLAHABAD
IO. ‘N.MI -I/DA,O./PI‘OIIlOtiOn/7325 D’Bte:~28.02.90

QFFICE 0iDaER

The Accountant General (A%B)II is pleased tn promote
following Selecticn Grezde Divisicnal Accountants ' to officiate
as Divisional pccounts Clficer (Croup-B Gazetted) in the ‘pay

scale of &20C0-50~2%0C . =75-320% w.e,f. the dote they act-
ually take over crarge -3 DLVlS lonsl Accounts Officer in
their present essignments, 20y ~re premoted without prej-

udicé to the” rights of theLr seniors and will be on probation

for a priod of two years from tro date of promotion as per

1hstructlons contained it Indian pudit & Accounts Deptt,
L]
(DlVlsional Accounts folcer) Recruitment Rules 1989,.

They are requ*red to submit their option to this
office for fixation o< pay under provisions of F.R, 22 C
within one month from the date of promotlon.

Optlon Once exercised is flna*.

8ls No, Name
' S/ Sid
1e Meraj Ahamad
2, Keshav Bhushan (s.cC.)
¢ 3. k L. S. Trivedi
F‘ﬁ, N | Vishwag Nath Singh
5 Har peo Ram (8, .)
6, | Sobha Ram ashok (s.c.)
7o Kedar Ram (s.cC,)
8. . Paras Nath Mi shra
9. Surendra Kumar Dixit
10;// Abdul Rssheed II
"31. Mohd. Shamsher Ansars
12, Ram Nargin Mishrg
13.

Raj Narain Singh

Cp o
i O e
(S. K. Mishra)
- 87 Deputy iccountant General(Works)
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_ To be filled oy the £.D.A./D.A./S.G.D.A./DsA.O. and must
.reach the pccounts Qfficer, W,i.I Section, O0ffice of the
Agoountant Gencral (A%E) II1, U.P., Allghsbad latest by 15th March,

1990 -through proper chsanel, '
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INTHE CENTRAL ADMINISTRATIVE TRIBUNAL ADDL. BENCH

ALLAHABAD.

CIVIL MIS. APPLICATION NO. OF 1990
ON BEHALF OF
UNION OF INDIA & OTHERS. - APPLICANTS/

RESPONDENTS

IN

O0.A. No. 207 of 1990(L)

M.S. Ansari applicant
versus

Union of India and others. respondents.

To,

The Hon'ble The Vice Chairman and His

companion Member§ of the aforesaid Tribunal.

The humble application of the above named
MOST RESPECTFULLY SHOWETH:
1. That in view of facts and circumstances
\l.k
stated in accompanying countyer : €,

the interim relief prayed by the petitioner

is liablew to be rejecteedamd Yhs )uk‘Rc». is oo Liable
o by Aisnismad wl\ tosde




PRAYER

WHEREFORE, this Hon'ble Tribunal

may be pleased to reject the interim relief
3 HM.IZL\'\‘}'\G-\ be Ay g Freed
as prayed by the petitionequ. otherwise

respondents would suffer irreparable loss.

Dated :

3 Q>

(DR.DINESH CHANDRA)
ADDL.STANDING COUNSEL
CENTRAL GOVT.
COUNSEL FOR THE
RESPONDENTS .to {42
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL BENCH: ALLAHABAD.

e o e o 0 s

COUNTER REPLY

ON BEHALF OF RESPONDENTS No. 1, 2, 3

IN
O.A. No. 207 of 1990(L)

M.S. Ansari applicant

versus

Union of India and others. Respondents

I, S.K. Mishra, aged about 38 years s/o §
S.S. Mishra, posted as Sr.Dy.Accountant
General (Works) Office of the Accountant
General(A&E)-II,U.P., Allahabad, do hereby solemnly

affirm and state as uned®e

1- That I have read the application filed
by Shri. M.S. Ansari and has understood the contents

thereof.

2. That I am Sr.Dy.Accountant General(Works

in the offce of the Accountant General(A&E)II, U.P.

N

Allahabad and I am competent to
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to serve this affidawvit on hehalf of
myself and on behalf of respondent No.I -
& II. That I am well conversent with the L'

facts of the case deposed herein after.

vied Fack of Ho can

3. That it 1is worthwhile to give

a brief facts of the case as under.

4. Shri.M.S. Ansaria Divisional
Accounts Officer Grade-I belongs to the
cadre of divisional accountants under
administrative cntrol of Accountant

general (A&E)-II,U.P.,Allahabad. The cadre

-~
of the divisional accountants was
reconstituted in various grade vide
Comptroller and Auditor General circular
No.1154-N2/140-88 dated 15.12.88 and read
with C.A.G. circular No.130-N4/35-90 dated
29.3.90 as under (Annesure R=-l)
1. Divisional Accountant (Oridinary
Grade 50% (1400-2600)
2. Divisional Accounts Officer
Grade-II(N.G.) (1640-2900)

-“ 3. Divisional Accounts Officer Graqikl

Group B Gazetted 20% (2000-3200)

The ?@éointing authority of
divisional accounés officer Gr.I group
B (Gazetted) f is the Accountant
General (A&E)II,U.P.

All the three categories of
the officials of different grades works
in the public works offices/divisions of
the U.P. State Governemt against post of
a Divigional Accountafi® sanctioned by the

State Government. For the placement of

divisional accounts off¢en_ grade-1I,

ey

Divisional Accounts Officer Grade-I1I,
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and Divisional Accountant, the divisions
are identifid for administrative purposes
on the basis of @ volume of expenditure
etc. by the Accuntant general to
accommodate them in a division of their

status.

In the instant case Shri. M.S.
Ansari Divisional Accounts Officer Grade-
I was due for tranfer from office of the
Executive Engineer Sarda Canal Division,
Barabanki on <(empletion of three vyears
term, out of Barabanki during annu&f_
general transfer 1990, which are generally
done in May/June. He was promoted to
D.A.O. Grade (now redesignated as D.A.O.
Grade I ) vide order dated 28.2.90. His
case of transfer was considered by duly
constituted Tranfer Board and on the
recommendationd of Transfer Board and its
approval by the Accountant General (A&E)-
II, U.P., the appointing authority of the
petitioner, The Sr.Dy.Accountant
General(Works) ordered his transfer in
terms of para 332 Comptroller and Auditor
General' Manual of standing order (Admn.)

Volume I which states as under:

17 .
Posting of Divisional

Accountants to divisdions are ordered by

the Sr.Dy.Accountant/Dy.Accountant General
acting under general control of the

Accountant General, Posting shoulg also

be designed to provide e tradned
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a trained Accountant in each division
office and an experieced Sr.Accountant
to new construction divison or the
divisions, the account of which either

heavy or of a peculiar nature." C A\nu)(m &Q)

In view of the above para 332
Sr.Dy.Accoiuntant Genral(Works) ordered
the transfer with due approval of
Accountant General(A&E) ITI, who 1s the

appointing authority of the petitioner.

4. Beelng agrived by the gaid
order of &khe transfer the petitioner has
approached the this Hon'ble Tribunal for
quashing his order of transfer to Uttar

Kashi.

In this connection, it will
be pertinent to mention that in the
present case, the power of transfer has
been excercised by and with the approval
of the Competent Authority without any
eéxtraneous consideration as the same was
done on the recommenation of the Transfer
Board,whiche was constituted for the
burposetb as many as 371 transfer orderes
were done including that of the
petitioner, which jﬁfd to show that there
Was no arbitraryness in making the annual
transfers.The said transfer order is

neither illmotivated nor malafiedi byt has

been undertaken in public interest It :¢’—

has NAaam PR T T
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has been established that transfer is an
incident of service and can be effected
eon administrative exigencies. In the
present <case the petitionr had already
completed his schedule stay of three years
when the transfers orders were to take
effect. No 1legal provisions have been

violated.

DN PRGN |

rhat it has also been held
by this Hon'ble Tribunal that the "Norms
initiated by the Government for guid@ndge_
of his Officers in matters of regulating
transfer @re a matter in the nature of
A
guidelines to the Officers, who were
transferge- in exigencies of
administration. They do not vest any
imﬁnity in the transfer of Government
serventy.” It is implied condition of
service and the competent authority has
wide discrection. It is, therefore, for
the Govt. to judge and decide on issues
&S——of—as—this 1is in a bonafiede manner.
The petitioner was appointed on a
transferable post. In the present case,
the transfer has been done in public
Wk @b L

intetrest and it is nether netd¥Ee nor in

excercise of power arbiuanj?discriminatory

er~malafied or with any collabb@dlreasons

e N
It has also been held kthat the e

of administration ang public intetrest
el A

Bl

must take Precedece over



inconvenice and hardships.

L- That the contents of parag 1

to 5 of the petition need no comments.

s That tfhe contents of para
6(a) are admitted. It is however,
clarified that after restructuring of the
cadre of Divisional Accountants, the
petitioner, who was working as Selection
Grade Divisional Accountant was promoted
as Divisional Accounts Officer (now
designated as Divisional Acconts Officer
Grade I)on 28.2.90» He was transferrédfrom
office of Executiv Engineer, Sharda Canal
Division, Barabanki vide order dated
29.5.90. As he had alsemost completed his
scheduled stay of three years at Barabanki
in the same division. As such he was
liable to be transferred even if he would

Ler
not have, promotedtransiesred.

g_ That contents of para 6(b)

& 6(c) are admitted.

q That the averments made by
.the petitioner are misconceived. It is,
however) submitted that divisional
Accountants constitute a separate cadre
and their posting is done in States Public
Works Offices/Divisions against post of
Divisional Accountans sanctioned by the

State Government, but the service

condition of the cadre of the Divisional

Accountants to which cadre tha ~-=~:
1 L -



belongs even after his promotion as
Divisional Accounts Officer Grade I is
governed under the relevbant Central Govt.
rules and administrative control of these
officers is vested with Accountant
General (A&E) II, U.P., Allahabad. It is
admitted thatthe Divisional Accounts
Officer Grade I'kgroup B post but the
appointing authority is the Accountant
Genekral (A&E) II(annexure R %) —¥heugh
S ] Tmini . 5 . y

citife}—+n;—tbe—Aeeeaﬁatw4k¥un;ﬂf_4A&E}—4§>
amd their postings are decided taking into
considé4ration the importance of the
Divisions with regard to volume of
expenditure vig.a.vig the staltus of the
Officer likely to be posted.

lo That the contents of para 6(c)

are admitted.

Y That mreply Iklto para 6 (f)

it is stated that provisions of

Fundamental rules 15 (a) do not ;fikp%?rfnikk

present case as the petitioner hasmerely
been transferred from one station to
another without any cﬁggzﬁﬂ in his
designation/post and status.

1y That with reference to para
6(g) it is submitted that all the
transfers were issued during annual

general transfer 1990 including that of

the petitioner on the recommendation of

the “fransfer Board and approved by the }é"fi

- N o



@ Tthe recommendations of the transfer
el

Board txanafers were madel\taking into
consideration the various factors
including the request for transfer to
places of choice /request for, by the
persons who were due fo transfer) and
administrative exigencies.

ﬁ% That with reference to para
6(h) it is submitted that the provisons
of para 163 of Comptroller and Auditor
General of 1India's Manual of Standing
Orders (Admn)volume IX quoted in the
petition are of am general nature, wherein
it has been indicated that the comptroller
and Auditor Geneal of India is the
administrative head of the 1Indian Audit

and Accounts Department also.As a matter
of fact k6 there is seperate chapter viz.
chapter VII in the same manual which is
applicable for the <cadre of divisional
accounts. Provisins of paras 318 and 332
of the said manual are directly
applicable to the present case.It is
reiterated that the petitioner has been
transferred from g Barabanki to Uttar
Kashi. @fter completion of scheduled stay
and without any <change of designation,
post or status on the recommendation of
Tranfer Board duly approved by the
Accountant General (A&E) II and issued

by the Sr.Dy.Accountant General(Works).

Ah\.&.&u\g P

o

—




‘q That in reply to contents of para 6(i)

it is submitted that in paragraph 36 of the Manual
of Works Audit Deartment it is specifically stated
that@w Accountant should notbe retained in a
Hov men faan ooy
particular divisionki Since the ©petitioner was
going to complete threeyears in the Office of
Sharda Canal Division, Barabank{, fie was
transferred on the recommendations of tyhe
Transfer Board and with the approval of Accountant

General (A&E) II. A photo copy of the said para

is being filed as annexure R'-Q

‘S, That in reply to para 6 (j) it is

submitted that perusal of para 37 of the manual
of works audit department, which show that except
in cases of trasfers found quite necessary due
to exigenciesof service all transfers should, as
far as possible, be made only during summer
vacationn . time ,#s per instrutions sent by the

answering respondent vide his letter

Avvaston R-1 )

No.W.M.I/T&P/A.G.T.-1990/38 dated 9.,2.90/\ the
petitioner was duly intimated that he was due for
a shift from Barabanki. Thus the petitiner had
the knowledge of an impending transfer as early
as in the month of February 1990. The Transfer

order was made in May, 1990, which was to take
effect between 15th June & 16th July. The academic

session was thus not disturbed.

by
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16. That in reply to para 6(k) it is
stated that as per provisions of para 332 of
C&A.G. Manual of Standﬁz,Order (Admn.Volume 1I)
Sr.Dy.Accountant General (Woks) is the competent
authority Xto order the tranfer of the petitioner.
Moreover, the said order*Qasbeﬂ~»issued with the
approval of AccountantGeneral (A&E) II on the
recommendation of the Tranfer Board. The
petitioner was due for transfer from Barabanki

after having completing hig stay of three years.

17. That in reply to para 6(1) it 1is
stated that the contention ofthe petitioner is
misconceived acoxrding to para 36 quoted by the
petitioner an Accountant should not be retained
in a Division for more than three years. The
promotion of the petitioner after restructuring
of the cadre of Divisional Accountant does in no
way change his function as an Accountant, It is
respectfully pointed out that the petitiner is
required to perform fhe same function as a n
Divisional Accounts Officer Grade I, which he was

performing as a Divisional Accountant.

Gbaun

(b) Submissions made in para @15 )  are
reiterated. It 1is further submitted that in order
that the said transfers becomes effective from
commencement of the academic session, annual

general transfers were made in May,& 1990 to be

effective kkfrom 15th June to 16th July, 1990. ﬁéJﬂL'
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18. That in reply to para 6(m) it is stated
that the petitioner was working in the Office of the
Executive Engineer, Sharda Canal Division;, Barabanki
with effect from 1.7.87. His option for posting at
Lucknow, Unnao, Raiberrly & Kanpur was duly
considered by the Transfer Board but he could not

epile

be accommodated at an&?laces of his choice.

The transfer being an administrative
matter, the competent authority had to keep into
consideration public interest and administrative

a>3-
exigencies. Places of choice g invited from the

employees who ar€e liable for transfer but it does

not vest any legal claim in them. In view of para

318 of C&AG's Manual of Standing Order (Admn.Volume
I) The Divsional Accountants are liable to serve any
where within the Jjurisdiction of the Accountant
General (A&E) II. Thus the respondent?@&thin his right
to post the petitioner in any suitable station in
public interesbs.

19. That in view of the submission made in
the foregoing paragraphs the relief sgzzgﬁfor in para
9 of the petition is not admissible as the transfer
was made by the competent authority in public

interest_without any discriminatiog}arbitrariness, ill-

motive, malice etc.

20. That in reply to para 10 it 1is state
that Shri. RamghChandra Agarwal, Divisional Accoun

Officer Grade I, who was posted in place of t
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petitioner (Annexure R-£ ) had reported for duty on
10th July, (Annexure R'C ) to the Executive Engineer,
Sharda Canal Division, Barabanki in compliance of
transfer order but he was not allowed to resume his
duty on account of stay order granted by this
Hon'blke Tribunal on 28th June 1990 in favour of the
petitioner. Thus Shri. Ram#kChandra Agarwal is at
Barabanki without any assignment alloted to him.Under
these circumstances, the Hon'ble Tribunal is
requested to vacate the stay order passed on 28th
June, 1990 and petition may be finally dismissed with
costs.

AIPITIONAL SUBMISSIONS FOR CONSIDERATION

1. The transfer being strictly
administrative matter does not call for judicial
intervention wunless the said transfer order is
actuated by the malafides and arbitrariness. Thixe
is niether any malafides nor arbitrariness in the
petitioner's transer to Chiniyalisaur, Uttarkashi
district. "Tranfer of an employee is a matter of
adjustment and accommodation to be made by the
administrative authority cocerned.

The following extract from judgement of

Gujarat High court in S.C.A. No. 3969 of 1988 decided

on 14.10.88,J.K. Dave Vs. State of Gujarat

Drbecns
sl

and

others.... is® relevant.
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'ﬁ4u¢k&t is solely within the power of the
Executive and is not to be interfered with by
Courtsiiieeaoen ..o If sufficient lee-way is not

granted to the Executive authority in matter 1like
transfer of employee, the administrative machinery
may be collapsed or woking of the same may come to
a grinding halt......... Stay of transfer of an

employee is likely to have a chian reaction".

(29 "Transfer of Govt. servant appointed to
a particular cadreof transferable posts from one place
te other is an incident a®%d condition of service. It
is necessary in public interest and efficiency in
public administration. No Government servant or
employee of public under taking has legal right for

Kl o by

being posted at any particular place."as ewtxraeted
£xem Supreme Cout Judgementﬂ%ujarat Electricity Board
versus Atmaram Sungomal Poshani, Civil appeal No.

3561 of 1986.

(3) The transfer order has been issued by

the competent authority considering full facts.

(4) In an identical case No.0.A. 515 of 1990

filed by Jagdih Prasad versus Union of India, this
d, l‘ ,M

Hon'ble Tribunal has ” the petition on

5.7.90,which was filed on similar grounds and against

similar order. é“’ 5 &
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VERIFICATION

I, S.K. Mishra, aged about 38 years; Sr.Dy.Accountant
General (Works) do hereby verify that the contents of paras 1 &2
are true to my knowledge and paras 3 to 20 are based on records
and legal advice. Nothing material has been suppressed.

RESPONDENT NO.3

,ﬂ
). ey
THROUGH DR. DINESH CHANDRA
ADDITIONAL STANDING COUNSEL

CENTRAL GOVT.
COUNSEL FOR THE RESPONDENTS.
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r

“The a-u highar functlonal gradn
(atandard acals) will b8 Group B anotted end

-deaignatad a8’ 'Diviainnal.bccounts ‘oppices”e .

be B nonwaolnctson ppat and
e Diviaiensl Aocountanta with

gula: aa:vlca will b el
il thﬂ naw hig ar'vr

Thﬂ'noat utll
SBlncthn Grad
thran years. ta

“op st ﬁntaba: of tha precﬂdtng:ynarkgo::

promntinna in 8 yeer, #® at ptapant for nll

othaz aln;;ar p:omotiona.
Dnnal Bor 1988,” b1
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(311) Promotione tg the cadre of Diviajonsl Accounto

. - It le preeumad that you heve elready teken gdvance

o actlon to keep reedy the pansl g requested in the p,0, deted
_‘,1,32.1988. Ispediste action mey plaasa be tsken to p:oaots th@
. ﬂligibla Selection Grede Divieionel Accountanto &8 Diviaiamal

3 i

. et e - .
. e . e —— . et el

. - M
o N,

. * 1
Bsinp o Beeup D peciy “ho cprelnlling cuthonitly |
vill be tho Principol (ccountent Scnorol/
fccountent Generol ond the DPC bill ko o grovp

P DPC g8 Fov Ooolotcnt Rccountc 0¢f icor in
your office.

‘ARDs wey be follousd In tho ceso of Divieimnsl

pam———
-

" period of two months without sny reference

'bean'reatructUred.

The procedure followsd in your offlco Por-
notificetion of eppointmente/rotirecent of ;

Aocounte Dfficere,

Reservetion orders incorporsted in the Brochurai
on Reaervation for SC end ST in eervices gs
amnnded from tinme to time epply to the promo-
tions to the new higher grede,

The posts in the neu higher grede of Bs.2000<
3200 shoyld- ba ‘tdentified by the A.G., within

to the Stete Government, keeping &n vieu ths
well defined criterie such ss volume of exmen—
diture etc, No prior concurrence of the Stste

Government to implsment the scheme ie necessery
but the Stete Government mey eimply be inforsed
thet coneegquent on therccommandetions of the
Fourth Centrel Pay Commiseion snd purther

follou up action in coneultetion with stef?
eide, the cedre of Divisionel Accountents fhse

1

nfflcer wey be mode on'ss is vhers 1o bamio,tilﬂ

auch time the Divisions sre_identified by ths

f.Ce for poating of thoan pereons,
' . l

i
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v
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- A ¥hile there ic no objection for the Divicional

Accounta Officsre to continue as mambara of the Divisional-
Accountents essocistion efter proper cmendment of the

“Constitution of the eesociestion, they cennot represent in

JCA Porume viz Office Council, Departmentel Council end
Netionel Council,

4, & report on implemantation of these ordere may
please be despstched to this office on 2nd Jan, 1969,

5. Hindi version will issue seperately.

Yours feithfully,
. '; /

' /\\,;W\//' i 87
) _ ! ’//f (5:]\Vl

{ N.VISUANATHAN )
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: Copy forwarded to .
v 19 ﬁoC.(N).J.D.(P).NE-’,NGE-S,N@-4(B copiaa)p
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i mwmmmoa%wtrlgﬂ?r OFFICE OF THE COMPTRGLER

g’;’;“"q‘;‘; Genenl AND AUDITOR GENERAL OF INDIA,
Telegraphic Address: ARGEL , (Bharet | K Nié:nmk-m::;fkh
| ' ‘ NEW DELHI - 110002
- _
Dated..........coaevivvnnens
ACE ) . o y MaR 4270
FroMm ‘ . :
Hd & FMiAs-agmaEeaas
- af feeet-110002
THE COMPI‘ROLLER AND AUDITOR GENERAL OF INDIA,
NEW DELHI 110002 -
dr o . o |
Tho : All Accountants Gensral (A&E) T .
{Cedre controlling suthority of Diviaional Accountanta Caére)
¥?>ﬁnpq, “{Re per standard liat) ' :

‘}\a’é subilﬂ: . n n nat

gt |
qzl;\ . . " o ' L ' - *

\ ' I am directed to state that the gquestion of revising the
S‘s\odesignaﬂon of posts of the Divisional Accountants cadre has besn .under

» okonsideration for sems time past and it has now been dacided to revise
,?Xb\ the deslgnationa as shown belevw wvith immediate effecti-

., Pey Scﬁzg E;istim Designatign Revised Designetion
2 . Rs.9400-2600 . Diwisional Acceuntent _No Change ' '

-¢ - i - )
P (Qm) Rs, 1640-2900 Selection Grads Diviaioml fAccounts

b "Divisional Accountant  Officer Grads I

_ (Non-Gazetted)
C?("\ 'naaéooo-szoo ~ Divisional Accounts Divisicnal fccounts
: / ' : Officer Officer Greds I :
Lo | | (Group '8! Gazattaeﬂ)
2 o ﬂuandnant to the Racruitmnt Ruln uill be iesued im €ve
- csursse,
3 The State Governments may be lnforﬁpd iui‘tgbl_y'.'

Yeurs faithfelly,

q.‘]/%l?ﬂ '

: —%\ Hindi version vill issue sop-t.atoly‘.
(RN, aauovomwmvg
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ars VII] DIVISION AT, ACCOUNT ANTS [329—334

The Senior Deputy Accountant General /Deputy Accountant
neral (Works) will bring to the notice of the Accountant
neral periodically good and bad reports of the Divisional Accoun-
108,

Nortr—Instructions contained in paragraph 140 apply also to” Divisional
Accountants,

330. The Audit Oflicer inspecting the accounts of the Division
ould also submit to the Accountant General a confidential report,
itten in his own handwriting on the work and conduct of the Divi-
yal Accountant as judged mainly by the quality of the work inspect-
. bv him. &his report should mention inter-alia how far the Divi-
»nal Accountant keeps himself posted with the relevant rules and
ocedure relating to audiy and accounts and has his personal copies of
e codes and other books of reference corrected up-to-date., |

34

331. A confidential report on any clerks of the Division who have
plied for appointments under the Accountant General may alsp be

-epared by the Inspecting Officer, if so desired by the Accountant
encral, |

.
.

Postings ‘
332. Postings of Divisional Accountants to Divisions are order-
L by the Senior Deputy  Accountant General/Deputy Accountant
:eneral (Works) acting under the general control of the Accountant
sencral.  Except in  individual cases where a qualified Divisional
ccountant is not available and where a purely temporary arrénge-
tent is permissible, no person who is not eligible t6 beappointéd to
e cadr¢ of Divisional Accountants may be posted to a  Division.
‘ostines should also be designed to providc for a trained Accountant
or cach Division office and, in particular, for an experienced Seénior
«ccountant to new construction division or the divisions, the accounts
£ which arc either heavy or of a peculiar nature, |
833. Subject, as far as is practicable, to the expressed wishes of
he Superintending Engineer, transfers of Divisional Accountants from
he Divigional office to another are made by the Accountant General
t his Jetion, '

334. When a Divisional Accountant is about to be relieved of his
luties in a Divisional office, either permanently or temporarily, he
hould prepare a memorandum reviewing the accounts of the Division.
The relieving Accountant should examine it and forward it promptly
sith his remarks to the Accountant General through the Divisional
Officer who will record such obseivations as he may consider necessary.

A \n\,\u:(wq; R- X

s A b ot atp——— e .
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316—319] DIVISIONAL ACCOUNT ANTS [Cuar. VIT

, , Conditions of Recruitment and Confirmation

i
]
, 316. All departmental candidates who have officiated as Emer. |
! ' gency Divisional Accountants for a period of not less than 2 yeary
| (including spells totalling 2 years) may be absorbed in the cadre op |
their passing the Divisional Test alone. The age limit for such {

|

, Emergency Divisional Accountants for appearing in the examination
g ’ will be 48. ‘

Those who have reverted at their own request or as a disciplinary I
measure cannot, however, be considered. :
Notr—Such Emergency Divisional Accountants mav not ordinarily be

allowed more than $ chances to sit for the Divisional Test but the

: L . Accountants General may allow, in special cases upto two additiong
chances in deserving cases.

317, Appointment to the cadre of Divisional Accountants, from
whatever source, is treated as direct recruitment for the purposes of

] orders issued from time to time, regarding the reservation of vacancies f
: in favour of the Scheduled Castes and the Scheduled Tribes, and the
, Accountant General is. personally responsible  for sceing that these |
[ . appointments conform to the relative orders, f

: : 318. It is a specific condition of the appointment that Divisional
: Accountants are liable for service anywhere within the audit jurisdic
y : tion of the Accountant General concerned including his own office.

319. Every person appointed to the cadre of Divisional Account
4 tants will be on probation. his confirmation being governed by the
1 , provisions in paragraph 326 The period of probation will be for a
’ maximum period of three years (six to twenty four months for train-
ing and one year for a trial as Divisional Accountant). Recruits from
sources (1) and (2) will be reverted in case they are found unsuitable
( during the period of their training. If a direct recruit fails to pass the
Divisional Test Examination within the period of probation he will
be removed from service or if fully deserving of retention, offered an
Upper Division vacancy in the Audit Office.

Explanation—The periods of probation may be automatically
extended in the case of recruits from sources (1) and (2), if an Accoun-
tant General holds for them under paragraph 322, the Divisional Test
Examination only once in a year instead of twice, to give candidates

: three normal chances. The Accountants General mav also, for special
*ﬂ ' reasons, curtail the period of probation to the extent necessary, '

Note—When a person after passing the Divisional Test FExamination is
placed in independent charge of the accounts of a Division or in
charge of a Divisional Accountant’s work in the Audit Officc, he
should draw pay in the regular scale of pay of Divisional Account-
ants, that is, 'his pay as a probationer should be limited to so much

; of the probationery period during which the person is not placed

! in full charge of a Divisional Accountant’s work,

g4
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33-39) DiviSIONAL ACCOUNTANTS ESTABLISHMENT [Cuap. 11

on any other duties except his own.

[Circular letter No. W.M. 2/1509, dated 25-8-50, published in Part V of the Gazette, page .
23 ¢’ File No. W.M.f778.] :

\

H
/

o

34. The Divisional Accountant should not be entrusted with the

audit and accounts works relating to the Irrigation Branch Benevo- |

lent Fund or with any work in connection with the realization of 1

the dues of the U. P. Irrigation Branch Co-operative Society or its .
accounts. ‘ :

[Letter No. W.M. 11/652, dated the 23-5-52, addressed to Chief Engineer, Trrigation Branch, }
page 73, ‘¢ File W.M./778.] :

35. Transfers and Postings.—Postings of Divisional Accountants to
Divisions are ordered by the Deputy ‘Accountant General (Works) act-
ing under the general control of the Accountant General. Postings
should be designed to provide for trained accountant for each Divi-
sional Office and in particular for an experienced Senior Accountant
to new construction divisions or to divisions the accounts of which
are' either heavy or of a peculiar nature.

36. Ordinarily an accountant should not be kept for a period]

longer than three years in any particular division, and if for any
special Teason a change C nnot be made at the expiry of that period

the Superintendent, Works Miscellaneous Section, should bring the

matter to the notice of the Deputy Accountant General for orders
so that he may be transferred as soon as possible. :
Note.—The local Government have, as a measure of economy, issued general orders &

‘ the cffect that transfers should be limited as far a3 possible.

| Finance Depargment G. O. No. F.N.-102/X-130, dated 19th April, 1932.]

toTe.—Once @ year on 10th March the Superintendent, W.M., should subrmnit a note
the Deputy Accountant General (W) detailing all cases in which Divisional Accountants wou
complete more than 3 years in a particular division ending with the financial year just closed.

37. Except in cases of transfers found quite necessary due 1
exigencies of service all transfers should, as far as possible, be mac
only during summer vacation time and intimation of such transfe
should be given in the month of March to the Officers concerne
Transfers in the middle of the year need not be made simply becau
Accountants. may have finished their prescribed term of office v
3 years at a particular place.. . .

[C. A-G. Circular letter No. 2630-GBE/326-48, dated 8-6-1948.]

38. Transfer Report—When a Divisional Accountant is about
be relieved of his duties in a Divisional Office, either permanently
temporarily, he should prepare a memorandum reviewing the accou
4= division. The relieving Accountant should examine it and £
ward it promptly with his remarks to the Accountant General throu
the Divisional Officer who will record such observations as he n
consider necessary. For detailed instructions para. 700 of F.H
Volume VI, may also be seen. .

39, The transfer memos received in this office should first
sent to W. M. Section which section will note the date of relief
taking - over by the respective Divisional Accountants in the Ev
Register. W. M. Section will also see that there has been'no d
in handing over and taking over charge and also that the relie’
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REGISTERED
OFFICE OF [HA AZCOUNTANT GRITNAL (A%E) II, U.P., ALLAHABSAD.
Now WoMlo I/ D%B/ A0 G Tu =1 550/ 27 Dated : ™ 2-1990.

To,
sar. 1L S0 Awsan . 6,04
”fégﬁaiLﬁﬁﬁkhgk.EWQﬁrk
e iastahanle L

Hde 1s hereby directed tp furnish the option through
proper chaanel in the attsched proforma for his further posting
during £.G.T.-1390, so as to reagch Shri, A.K. Aich, Accounts
Officer/W.M.I Section, 0/o the Accountsnt General (A&E) II,U.Pp.
Alighabad, lztest bv March 15, 1990.

In “his regard,following points may be noted,

1~ Option receciveqd late is liable to be rejected,

2- Option once excercised will be final,

3- He m2y sonc by name and Registered post, an advence copy of
the option so as to regch Shri,a.K. Alch, Accounts Cfficer/
W.M.I within stipulated time,

b- He must indicste only four choice stations (only station) in
order of preference with regsons, .

5- Reasoas for posting at a desired place may be quoted precisely
and only gt appropriate columns provided in the proforma,

6- Proformga prescribed forthe purpose, duly filled by Divisional
Accounts Gfficer/Sslection Grade Divisional Accountants/
Divisiongl Accountants/EMergency Divisiongzsl Accountants alone
shall be taken into consideration for the purpose of postings,
All nocessary information may be presented on the proforma
itself, .

7~ Preference will be Siven to officials who opt to serve at hills
(Chamoli, P'lihoregarh, Paurigarhwal, Tebrigarhwel,Uttarkashi)
for a minimunm period of +two Jears, while deciding their next
transfers, subject to other gtuinistrative exigencies st the
time, '

8- Persons compifing a tenure of two years at the hills(Chamoli,
Pithoragerh, Paurigarhwal,TehrigarhWal,Httarkashi) are given

— thn2 choice of clecting one mor - vear stay at the place of

(Contd....Z/-)
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Ao Dztd of retivamoent Crtesenns

5« Permsnent Feme pddv:ien t e et asons

6- Dzte of appointment .s ceeeennas
B.DoA/Di k-

8— D:Jte Oi‘ pl"Of'I’)tiOﬁ ':S vS.GQ r)o.AO‘noooccc

~

9- D=te ¢f promotion as Divisional
A-DCOLHIT,S Offi\’".‘l" . T e s e v e

10-Dctqils of postings of 1ast 40 yeers,

Neme of Division criod of stay

(a) '
(b)
(c)

“(d)

Ll

Postiﬂg Ordsr No.
and date,

(Contd---2/-)
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